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An Act to declwe 

States to be 
Constitution. 

{loth March, 19501 
B E i t  en:,cted by Par1 

1. Short title and c 
.Commissioners' Courts ( 

3. Declaration of 
court in a Part C Stat 
the Judicial Commis 
,Commissioner's Court 
articles 132, 133 and 134. 

being of a single Jud 
provisio~s of article cree or final order of a Judicial 
Commissioner's Cour udgmant, decre~ or h a 1  order is 
that  of a sing13 Judge. 

modifications, namely: - 

P ~ i c e  anna 1 or ltd. 


